Central ﬁdministrative Tribunal,
Principal Bench

0.A. No0.2458/2000
\V/ New Delhi this the 23rd day of_September, 2002

Hon’ble Mr.Justice V.5, Aggarwal, Chairman
Hon’ble Mr. M. P. 3ingh, Member (a)

Pawar
WoNG.J-7, I1Ind Floor,

2

Jagatram Park, Laxmi Nagar,
DelhipllOC?2. ' ~ fBpplicant

(By Advocate @ 3hri Arun Bhardwal)

Versus
1. commissioner of Police
Police Head Quartsar

2. Joint Ccommissioner of Police,
Dalhi  Police Headquarters,
§§ 1.7, Estate,
[ Maw Delhi. - Respondents
{By Advocats : ahri Harvir 3ingh)

ORDER _(ORAL.)

Mr. Justice V.5. dggarwal,. Chairman:

buring the course of submission, learned
caunsael  for  the applicant stated that his appeal
against the impugned order snnexure-a-11  is  still

pending and no decision in this regard has baen tarkan.

2. At this  stage, whan this fact was not
ﬁ disputed, we dJdeem it appr&priate’tﬁ direct that the
Q{ appaal  dated 30.11.1%%9 pending with the Commissioner
oF Police should be decided at the first instance and

;
preferably within a pvaricd of four months from the

{ M.P. Singh ) ' ( V.5. Aggarwal )
Member(a) Chairman
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